« °  CENTRAL ADMINISTRATIVE TRIBUNAL -
* " GUWAHATI BENCH | e
GUWAHAT-08 S R

(DESTRUCTION OF RECORD RULES 1990)
Mf’ /01/@:”/ Orolediess #9-/ INDEX

M@WM lle- 910 fr/@ 5

2 Judgment/Order dtd. /%/0 5/ 0%’ ..Pg. MWWM” elonted
3. Judgment & Order dtd........ccoceeuneen Recewed from H. C/Supreme Court
PO N L L RS . S R TN -
5. E P/W..Jééf.Q-E .............................. PgoeLrrrrrerenn N S
6. RA/CPrrrrrrrrossssoessssesssssssseseossosssssions Pgurererereeessannaesons £0u.verererserarsens
T WoSirireeerernmniisinneenieeninnenseessessesees '...Pg;. .................... 10 JOUUUUON T
8 Rejomder ............................... ' .............. Pgivieriiiininniiininn, (o JOOU
9 Rep‘ly .................................................... 3 SN 0. vever
| 10 Any other\}pers CW”P{WW ﬂ J‘ ........ t0,. B,
- 11\Memo oprpearance TP PP PP TIPS ST P PPTTTTe: FTPNTITTTT
12, Addmonal Afﬁdawt
a : }:13 Wntten Arguments ......................................... \
- 14, Amendement Reply by Respondents...............
15. Amendment Reply ﬁled by thc Apphcant.......... vossevessrastrisranrensivessisonse
A | FL’> ‘ ] 16. Counter Reply ................

~ SECTION OFFICER (Judl))



App!

. Advo

=X

-

- Advocate for Applicant(s)

PN .

FORM NO. 4
{ See Rule 42 )

In The Central Administrative Tribunal

GUWAHATI BENCH : GUWAHATI

ORDER SHEET f

- APPLICATION NO.

’ T(\A 0{/\
Respclndent(s) ‘,LL/} M (SVV'L @/é/
/Vlfl - iK K4 /&4 ~5"U‘9 S

ate for Respondeift(s) iVL/Y s Y R

OOZIGH%-—

2292

'%ant(s) [ L)uf)’( M)MM

= A

Mvotaﬁe/ ’

S ke, FgaL@’ ST

of the Régéstry

Date

Order of the Tribunaf

B

in form

ot 0N @

X B N B
R e

vi:m ...... [?34>‘

0 j ..m-...-unnv
v u

Sy

will be met,

22&2-296& Present: The Hon'ble Mr. K.V.pranladan,

. Member (A).

Heard Mr.K.K.Biswas,
fer the gpplicant and also Mr.J.L.Sarkar,
learn=d counsel fer the Railways.

The applicatien has been filed
praying fer directien upon the respendentas
fer payment of withheld D.C.R.G. and leave

learned counsel

"| salary payable te the applicant. The

applicant had already submitted 2 (twe)
representetions dated 18.6.2004 and ’
28.7.2004 te the Divisieonal Railway
Manager, N.F.Railway, Rangiya fer payment
of wikxlk D.C,R.G. and lsave salary, but
respondents have not dispecsed sf the same
as yvet.

In my censidered view ends of justioce
if a directien is issued te
the respeondents te dispese ¢f the afore-
said representations dated 18.6.04 and
28.7 .@4 by a speaking and reasoned erder

lar
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shri K.V. Sachidanandan

The Hon"ble Mr. Justice and Vice Chairman,
Central Administrative Tribunal

Guwahati Bench, Rajgarh Road,

Guwahati.

Respected Lordship,

Sub :- Non-payment of the retiring dues of Late Badal
Kr. Dutta, Ex-Junior Engineer/II/C&W/NF
Railway/Rangapara North in spite of Hon'ble
CAT/Guwahati's Order dated 22.12.04 in O.A.
No.329/2004 within a period of 4 months by
the Respondents, N.F. Railway Administration.

1. At the outset this most unfortunate and bereaved woman of the
Applicant Badal Kr. Dutta, the Applicant of the O.A. No.329 of 2004 of
your Hon'ble Tribunal, profoundly seeks your magnanimity and kindness
to be apologized for intruding upon your most valuable time for
submitting this humble petition for your kind intervention in the matter
and redressal of this helpless and bereaved lady.

2. My Lordship, that my husband late Badal Kr. Dutta retired from
service on 31.5.04 on superannuation and as customary and prevailing
system of the Railways when he attended the ceremonial function for the
retired employees to receive their final seftiement dues, my husband
received only Provident Fund, Commutation Value of Pension and Group
Insurance Money, without the payments of DCRG, Leave-Salary, Package
allowances, retirement Travelling Allowances Over Time Bill for
Rs. 7,000/-, Bonus for the year 2003-04 and all other dues payable as per
prevailing system of the Railways. On enquiry by my husband the
administration observed mute silence and did not response for his
constant approaches and representations for about 7 months.

3.  That My Lord, finding no other way my husband was constrained to
file the above O.A. in your Tribunal for justice and the then Vice-Chairman
Hon'ble Mr. Justice G. Shiva Rajan was very much kind enough to direct
the Respondents for payment of withheld retiring dues of my Late

Contd.....P/2..husband
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husband within a period of 4 months from the date of receipt of his order .

and he was kind enough also to know the compliance report from the

Respondents after 4 months of his order dated 22.12.04 N) |
\

o

A photbcopy of the above order is enclosed as ANNEXURE-A for‘ﬂ
your kind perusal. - &P]’ ‘
‘ . >

A
4. That the above order of your Hon'ble Tribunal was sent to \

-

Divisional Railway Manager, N.F. Railway, Rangiya by my husband’s
learned Advocate on 30.12.2004.

A photocopy of the Advocate’s letter is enclosed as ANNEXURE-B.

5.  That the administration inspite of the aforementioned order of this
Hon’ble Tribunal did not do anything in respect of making of payment of
my husband’s retiring dues pending with the Respondents-N.F. Railway till

~ date.

6. That it has since come to my knowledge that the Respondents N.F.
Railway Administration have misrepresented the fact before your Tribunal
on 19.5.05 and stated that the Respondents had complied with the
direction and therefore the O.A. could be closed and accordingly His
Lordship closed the case. But my Lord, the picture was altogether
different and very sorrowful.

A photooopy of this Hon'ble CAT’s order dated 19.5.05 is enclosed
as ANNEXURE-C for your kind perusal.

7.  That my Lord, after filing the above O.A. in your Hon'ble Tribunal
my husband further receipt only DCRG money amounting to
Rs. 1,38,097.00/-, leaving the balance amount of Rs. 32,233/-, the
reasons of which has not been disclosed in the Respondents’ letter dated
15.09.04. In addition a sum of Rs. 12,378.00/- for CTG and Arr. OTAand -
Bonus for Rs. 4849.00/- on 21.12.04 and 28.04.05 respectively.

Contd.....P/3..Photocopies.
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Photocopies of the said letter CTG and Arr. OTA are enclosed as
ANNEXURE-D & E respectively.

8.  That because of the too much mental agony and economic
" hardships for not getting the retiring dues in addition to having one aged
son being out of employment and a marriageable daughter still unmarried,
my husband became so much mentally disturbed and unbalanced that on
09.03.2006 while crossing over the Railway line near Rangapara Railway
Station he was run over by a Shunting Railway Engine, just immediately
after the date fixed for his daughter’s marriage the previous night to be
solemnized on 12 June,2006.

Photocopies of the Police Report and the Post Mortem report and
Death Certificate are enclosed as ANNEXURE-F, G & H.

9. That my Lord, most sudden and most unexpected sorrowful death
~ of my husband made this entire family to so much struck dumb that we
are at loss what to do and have come to a hatt.

10. That my Lord, this humble and bereaved widow of the Applicant in.
your humble Tribunal without knowing anything proper course to be taken
to get my deceased husband’s dues from the Railway Administration has
come with folded hands for your mercy to look into the matter and help
this bereaved lady with her children to survive on- receipt of the retiring
dues of my late husbénd kept withheld by the N.F. Railwéy Administration
for no fault of his own. The question of no-submission of the quarter
vacation report as was heard from my husband earlier raised by the N.F.
Railway Administration was a vague plea, as before one year of his
retirement he vacated the quarter and got a clearance certificate from the
N.F. Railway Administration.

-
-~

Photocopies of the clearance certificate of the quarter vacation
report are submitted herewith as ANNEXURE-F & G, for your kind
perusal. '
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11. My Lord,' once again this bereaved and most unfortunate wbman

“with folded hands pray before Lordship to apologize her for taking your

most valuable time and also praying for justice in the matter from your
benign and helping hands in the name of Lord Almighty and JUSTICE.

With all humility and regards.

Enclo : 8 (Eight) as above. _

Dated : . 05.2006.

Yours faithfully,

sagd >

(MADHABI DUTTA)
W/O. Late Badal Kumar Dutta,
Ex-Junior Engineer/II/C&W/N.F. Railway
Rangapara North, Ward No.2, Near Lokenath Mandir,
P.O. Rangapara, Dt. Sonitpur, Assam.
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TO L : r.,rv . . -
The Divisional Railway Manager, o

N.F.Railway, Rangiya.

Dear 3ir,

Sub:0.A. No: 329 of 2004 in Hénib;% CAT/GHY .
| sri Bédal\Kumar Dutta A....;Appliéant,
| -VG = ) .
Union of India & Ors: ;.... Resppmdents.

The Certifiéd True'Copy'o£'the'dfdéé dated
22.12.2004 offEhe Hon'ble Central Administrative Tribunal,
Guwahati’s in the aforementioned O.A. together‘wiﬁh a
dopy of the Original Application with all its relevant
Annexures is sent herewith'for your necessar§ action
please, | |

an acknowledgement receipt of thiéJWill

be highly appreciated. : o
Wish you a happy Shrictmas-and de%ifh%éa;_fz o
o A | ’ Bfprag

New Year.

DA: As above,

g faithfully,

( K% k.ilﬁ‘is.x‘«'ras; ).!;-@/’ 7*/0 Y

Advocate for the Applicant.
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e’ Tne Officesln-charge : ‘ - }
Govt., of Railway Police T
Rangaparanorthe s

_fﬁﬁgff?ffﬁﬁ\' o Sub:= Prayer for Police report in connection
o ' “aW”N , B " with run over case of late Badal
\‘ 4 ) o
sir, Kumar Dutta.

" With due respect X.Sri Ashis Kumar Dutta,

son of late Badgl Kumar Dutta of Ward No. 2 Taltalg Colony

would like to’ Qubmit the following few linps for your kind
1nformatton énd symp@thetic consideration’ pleaqeo

' That 5ir, my father nnmed late %adal Kumwr
Dutfu,Lxs JE/I/C&U/RPAM was run over by the Train Engwnt of
5315DN Mail Pggq scnaer trzin on Platform No. 1 of Ranaawaranor h

“station on 09,03, 2006, The body was sent for Post Me;t@n at
. Tezpur Civil Hospital and wag creaméted at Rangapara on 09.03,06.

That Bir, I would reguest you kindly to
issue me a Police zehort in this connection for my further
action please and oblige. '

Thanking youa
" Yours faithfullye

/‘ ‘\i\ﬁ/v\g‘l_ (\,vmctf\ /\\ H,.

Rangaparanorth,
Date 26th April/2006
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATL BENCH :
i AT GUWAHATI
'(An application under Section 19 of the Administrative Tribunal Act, 1985)

0. A. No. %2? of 2004

Sri Badal Kumar Dutta Applicant.
Vs' )
Union of India & Others Respondents.
Synopsis

Aﬂplication for payment of D.C.R.G. leave-Salary, retiring package allowances &
'f‘ravelling allowances, and outstanding overtime Bill of the Applicant not paid by the

| | Respohdents at the time of payment of final settlement dues as per prevailing Rly.

Rules and Systems.
INDEX

SLNo. | Annexures Particulars Page
1. - Application 1to6
2. - Verification 7
3. Annexure-A Certificate showing the amount of DCRG 8

| admissible
4.  Annexure-B A B / | Quarter vacation report & DM (P)'« mfwt 9% 10
5. Annexure-C _ Representation dt. 18-6-2004 to DRM el
6. Annexure-D Acknowledgement Receipt by DRM 12
7. Annexure-E Representation dt. 28-7-2004 to DRM .13
8. Annexure-F Acknowledgement receipt by DRM’s office 14
9. - Vakalatnama » 15
10. - : Acknowledgement Receipt of Service copy 16

v Filed by :
Placg : Guwahati.
Date :9042<2004. , e ("Qé) H/( 0

(K. K. BISWAS) "

Advocate



-
i Cery W 1 R ’
{ : vt |
f 20 DEC ¢ )
ﬁ S ]
.. . !
) " e
IN THE CENTRAL ADMINISTRATIVE @

TRIBUNAL : GUWAHATI BENCH :
AT GUWAHATI

(An appligation under section 19 of the Administrative Tribunal Act, 1985)

&
0.A.No. .22 2 of 2004,

Sri Badal Kumar Dutta

Sjo. LTt Bocklod Chrownden W

Ex. Junior Engineer/II/C&W/N.F.Rly./Rangapara North
Ward No. 2, Near Lokenath Mandir,
P.O. Rangapara, Dist. Darrang, Assam.

1)

2)

3)

4

Applicant.
Vs.

Union of India — Representing by the General Manager, N.F Railway,
Maligaon, Guwahati-781 011. |

The Chief Personnel Officer, N.F Railway, Maligaon, Guwahati-781 011.

The Divisional Railway Manager, N.F.Railway, Rangiya, P.O. Rangiya,
Dist. Kamrup, Assam.

The Divisional Personnel Officer/N.F.Railway/Rangiya, P.O. Rangiya,
Dist. Kamrup, Assam.

Opposite Parties
Respondents

DETAILS OF APPLICATION :

=2

1. Particulars of the orders against which the application is made :-

The certificate issued by Divisional Railway Manager/N.F.Rly./Rangiya under
No. E/211/FS/RN/01 dt. 02-06-2004 showing D.C.R.G. amount Rs. 1,70,330/-.

( Annexure—A)

Contd............ P/2 - Jurisdiction.



21

Jurisdiction :-

The Applicant declares that the subject matter of the application is within the

jurisdiction of this Hon’ble Tribunal.

Limitation :-

The Applicant submits that the Application has been filed within the limitation
period prescribed under section 21 of the Administrative Tribunal Act, 1985.

Facts of the case :-

4.1

4.2

43

44

45

That the Applicant is the citizen of India and are therefore entitled to the
rights and privileges guaranteed to the citizens of India under the
Constitution.

That it is humbly submitted that after serving the N.F.Railway
Administration for about long four decades the Applicant retired on
31/05/2004 on superanuation.

That as per prevailing system the Applicant was called to attend the
function on 04-06-2004 held in DR.M’s office to receive his final

settlement dues on retirement.

That in the said function of payment of Final settlement dues the Applicant
was given the impugned certificate which indicated that the Applicant was
entitled to receive his gratuity (D.CR.G.)) money amounting to
Rs.1,70,330/-. |

Copy of the above certificate is enclosed as Annexure-A.

That while receiving the final settlement dues, the Applicant found that only
Provident fund, Commutation value of Pension & Group Insurance money
were paid, but the Administration observed mute silence in respect of
payment of D.CR.G., leave salary, Package allowances, retirement
Travelling Allowance and Over Time Bill for Rs.7000/- outstanding with

the Respondents for payment along with the final settlement dues as per
prevallmg system of the Railway, ~w~ O—M&&'w‘w ® W A=

W c?ﬁ' mj oi:’b}ag'b"/) 7@; ?W‘“’Q’ %m«(mﬁ

Contd............ P/3 —Thaton.........



4.6

‘ 4.7

4.8

4.9

4.10

i3

That on enquiry the Applicant was told that Gratuity was not paid due to
non-vacation of the Rly. Qr. and leave Account Book was not traceable in

the Administration’s Office.

That it is a matter of peculiar grief and great regret that inspite of vacating
the Applicant’s allotted Rly. Qr. No. 25/A type I pucca at Taltalla Colony,
Rangapara North, on 28/03/2003 and docketing the quarter vacation report
to all concerned, in addition to enclosing a copy of the same with the
book/brochure for arranging Final settlement dues, how the respondents
could say that due to non-vacation of the Rly Quarter the D.C.R.G. was not
paid. It was not only ridiculous but also humiliating to the Applicant in

presence of all other retired Railway employees who had been waiting in

he said function for rece their Final lmetd 5. M <
_&}eSI fu ion for receiv ivin e1r1 ement due WPMM

W ey

%SW“%&'ﬁ /9-?’"“ %m E/'L"LC/PEN/K“'""’?
Py

of the 6ua§er vacatlon report is enc!osmg as Annexure-B.
cepyy o agoeve Foe . \oatfhmmvB/l.

That on personal approach the Divisional Personnel Officer, N.F.Railway ,
Rangiya, the Respondent No. 4, gave a very harsh reply and behaved with
the Applicant inhumanly when the Applicant, a Senior Citizen of India, was
trying to hand over Memorandum of appeal for his redress.

That on being aggrieved for not getting the “just dues” of the Applicant
from the Respondents’ hands despite repeated personal approaches to all
concurred authorities the Applicant submitted a written representation to the
Divisional Railway Manager, N.F.Railway, Rangiya, on 18/06/2004 by
Registered Post which was acknowledged by DRM’s Office on 21/06/04.

Copies of the above representation and its acknowledgment Receipt are
enclosed as Annexures C & D.

That after waiting for about 1% months the Applicant submitted a reminder
to the Divisional Railway Manager, N.F. Rly, Rangiya on 28/07/2004 by

Registered Post for early payment of above mentioned dues to the
Applicant.

Copies of above representation and its Postal acknowledged Receipt are
enclosed as Annexures E & F.

Becle
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4.12

4.13

4.14

4.15

4.16

4.17

4.18

ey

That even after submission of the above Registered Representations the

Respondents have not shown any act of positive step which may satiate the
Applicant’s gnevan cesy Aowe amd <o E Ly

)0'77'/' b"& 5427 "Q‘& 23.9¥0¢% ,
“;a ha,o_wﬂaahﬂ—aB/—deucMWqug |

That 1t fails to understand that as to why for non-availability of the leave-
Account Book in the Respondent’s office the Applicant has to suffer in his

post-retirement days taking severe mental agony and economic hardships.

That as per prevailing Rules of the Railways all accounts in respect of Final
Settlement of a retiring Railway employee shall have to be completed,

passed, vetted and got ready for payment on the day of his/her retirement.

That it is a matter of peculiar grief and great regret that inspite of having
such mandatory R?lse_s ng_&nal settlement dues for the Rly. employees
mentioned at Para 4.13 above it fails to understand as to why the Applicant
has been put to such harassment, humiliation and hardships by the
Respondents which have caused the Applicant to approach this Hon’ble

Tribunal for justice.

That the actions of the Respondents are quite arbitrary, whimsical, unfair
and unlawful in accordance with all Railways’ own set of Rules & System.

That it will be a travesty of justice if the Applicant is made to suffer in the
matter of not getting his retirement dues in full due to the inaction and
wanton attitude of he Respondents.

That the action of the Respondents have infringed the Fundamental rights as
enunciated under Articles 14, 16, 21 & 309 of the Constitution: of India.

That the Applicant craves leave of this Hon’ble Tribunal to file Additional

written statement / Rejoinder, if necessary, for ends of justice.

Grounds for Relief :-

5.1

52

53

For that Fairness of Administrative Justice was not observed and the

Railways’ own set of Rules & system flouted.
For that arbitrary and whimsical actions were taken by the Respondents.

For that the Applicant was embarrassed, harassed and humiliated in a
Function in presence of a good gathering of Railway Officers, staff and
retired Rly. employees called there for taking their final settlement dues.

Contd.......... P/5 —~For that........

AGs

oeale] Oy

>
Q
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54  For that discrimination by the Respondents in settling the Applicant’s

retirement dues are candid.

5.5 For that the Respondents put the Applicant in countless sufferings by

depriving him of his “just dues” on time.

5.6  For that the Respondents have deliberately created the economic hardships
to the Applicant for no fault of his own.

5.7  For that the Respondents have not only flouted their own set of mandatory
Rules, procedures & system but also infringed the Fundamental rights of the
Applicant under Articles 14, 16(1), 21 & 309 of the Constitution of India.

Details of remedy exhausted :-

The Applicant declares that he has availed of all the remedies available to him
under relevant service rules to the best of his capabilities and without getting any
relief to his appeals and representations mentioned under the above ANNEXURES
he has come to this Hon’ble Tribﬁnal for having justice which he has thought to be
efficacious and inevitable for him under Article 21 of the Constitution of India.

Matters not previously filed or pending with any other Court :-

The Applicant most humbly submits that he has not filed any other application,
writ petition or suit regarding the matter in respect of which this application has
been made before any court or any other authority or any other Bench of the
Tribunal nor any such application, writ petition or suit is pending before any

Tribunal or Court in respect of the subject matter of this application.

Relief Sought :-

In the circumstances stated above the Applicant humbly prays that the Lordships of
this Hon’ble Tribunal may be pleased to administer justice by calling upon the

records and witness, if necessary, and issue orders —

(i)  For quashing the miscarriage of justice caused by the Respondents by
issuing the impugned order / letter / Memorandum / certificate at
ANNEXURE~A, and arrange payment og\ D.CR.G., leave encashment

Salary, Retiring package allowance and Travelling allowances, outstanding

overtimeBill; with PL& ©eorums .—Qeo m,\&cm 20607 ’“200(" '

Contd........... P/6 — Payment of........

Do B

-~

N
@ e

(aolel A



10.

11.

12.

1161/

(i)  Payment of Interest at the prevailing market rate from the date of the
Applicant’s retirement till the date of payment, and

(i)  Cost for the litigation expenses.
Interim Relief :-

Pending finalisation of this Application your Lordships may be pleased to pass

such order as deem fit and proper.

Particulars of Application Fee :-

NGYIz3ys :
Indian Postal Order No.................. 2 dated ..!&:!2 72084 amounting
to Rs.50.00 (Rupees fifty only) to be drawn in the Head Post Office, Guwahati is

enclosed.
Details of Index :-

An Index in duplicate containing the details of the documents to be relied upon is

enclosed.
List of ANNEXURES :-

b/
A,B,C,D,E,F.
a

Cond........... P/7— Verification.

| L
Bachol KNP e " Xrem.,
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VERIFICATION

L L, Sri Badal Kumar Dutta, S/0. O o . eeeeeeeeeeeeeeeseesrsanses aged about
602 years, retired Junior Engineer/Il/C&W/ N.F.Rly./Rangapara North, Ward No. 2, near  « .
Lokenath Mandir, P.O. Rangapara, Dist. Darrang, Assam, do hereby solemnly affirm and _ "

verify that the contents of paragraphs 4.1 to 4.10 are the facts of the case and true to my
knowledge, information and belief and that I have not suppressed any material facts and
the paras 4.11 to 4.18 are my humble and respectful submission before this Hon’ble
Tribunal.

AND I sign this VERIFICATION on this .....c3.8.14.... day of &giember, 2004.

Place : Guwabhati. ' Eog@P @Jz Q;V v @ Cs. —

Date : ... 42/ ’7'%0‘1 SIGNATURE OF THE APPLICANT
To,
The Deputy Registrar,

Central Administrative Tribunal
Guwabhati.



i e et e
o ettt e A A e 10

T e e Swevwes

;‘fioo»\,,g\ TS

12.

13.

14..

Off ce/Statlon from Wh]Ch

“retire Ld/dccuased

- Date of Birth -

Date of Aﬁpointment

Date of Retirement/Demise
Total qualifying service

a) Last Pay Drawn

b) bpccna] Pay xfany

. Pay scale at the time. of Rctlrelmnt/[)cmlsc
+10.
1L

P.F:Number « . .«

. R S P RIN
Details of Family ‘members at the
time of Retirement/Demisc

~Name of the dependents:
) HM/KL(,(_ n&eelloo
P8b6Lols tr Reelie

Ll 6

i)
iii)

__i@ 2494, 8¢

v) N’\
V) AN
: V]) \\ v

Class of Pass and admissiblc
on Retirement/Demisc
Numbcl of" Lmnphmcntcny

© Passes admnSsxblc
~a) Oq Rctpcment

*b) On demise to the spouse

.S

g f‘ KA ?33;"’ N !
d » ' , o L
At F ME,LWM ' })NNan(ZE-
B 4 ) Ho : 1 )
oo -;} Hf?{ i§ ‘ RS
S /, E l OI ﬁce ofthe
TS _i( No. L‘/211/FS/RN/01 | bivisional Riitway Manager(Pj "
LI : ' Ilangwa R
F ! *l m»’-; SRR e
Py v B ; Daréd b
B e . CERTIFICATE |
i I." Name of the Retiring Employce /j/) d”“[ /Af’ﬂ ﬁum’ -
2.- Designation (At the time of / / '_ . _ .»‘ s
; L Retlrement/Demise) T ‘[E " C'TVQ : -
by ' :

<P/r% f)//QP/%N

20-05

Zfl/

25 /),), ~4 5"

31 - 0f‘~.91/

%%‘

K

e yczus _J.)f’f__ Months 0 émDm,s
OH2DD /

X

’Qs ,;,’)/)0 ?«000/5‘.{,,:

(?/7‘5‘-7536

0>

Relalmnshl[ :

Défc of Birth

A =" -

...... g 'vy« 2 =0/-F3
f;/zf uz. |
._.t\w..___w.,

‘)/

/

/S‘ ’93 6:‘//

o in

St clbss'

2

(=

<S¢ 0o /){,z‘_,‘l.-é—ﬁu‘t,;,__ '

/

Sl Pea y&c\z,,

' ('.‘ontd......l..t 2

iy \1" Poseiatil o

02-0/-52

N R )

/
3

o e o A vt sy g e L



;’:l" .
I
i
L
4

Ry o :L‘:-ﬁ

o R T e I T

il T
P RSN S

LI | ‘r.}

N, A
l[.\ e !(J 30)’ "“ .K ﬂ A

i3 " f N ‘ .

i 2 "." . A e
5—?— ! _,

A The detalls of your pensmnely beneﬁts are as under C i
f "i:’”" ?.5. o .rn‘f ARCIER Can A

e
i
2
|
§
i
|
sl
L
:‘l
o
e
[
I JJ
‘i\ ’
ARt
B
O
v
=5

2
; : . . R U
'i' . ‘, . " ’ . o -

L L
Dues B Amount - Deduction: = “Amount

admissible ‘ Pand

P.F. (Own contribution) ~~-— QS . 3 4 ()?O ’ @ . 4 Q)?@  f /b

Death linked 1nsnrance — . o
_ S e - R . R R L SRR T S
D.C.RG. . . = AL LF0,33000 - ‘E.

Pension Commutation value = —— R 2,04 ?‘Q‘?‘"” ”7“-: ' ’e 2 /Z( 729-/) 0

_Group lnsur‘éinc\e* L Ry "’)./-) . «i /97 69 /DO

Leave Salary =~ = B T DU A A
. .
! rl ' i H '

0 Itis to 1nform that the under lnentloncd amount of Goven nncnt dues hom your -

"D.C.R.G. have been dcducted/w:lh held temporarily. Afier venheatnon oi the amount

of Government duesifa any amount comcs., the same will be deducted arid arr ang,cmcm

will be made to refund the balance amount. If you have not vacaitd. ‘your, R‘ulw'xy

'quanlers you should vacate |Fwnlh|n punnwl)le period of lclncmcnl

' g .
IS PR ' Wi i

i) Fornot vacating the Rly. ars. " Rs. ¥

ii) Commercial Debit. . Ry
iii) Other Dues. Rs.

S e (:ﬂ’ Q\Ja, (GR'IT . .'
v+« Rujlwhy, Rangiys
. @
Y : N '
Vo }
/ ‘
f o



]
!
.

"
. .
1 |
) [N
. i
{ i

.

N/ «;«;
Q)’Q‘VL(L/L A./g? 4.’.5 /4 "l P
V(\ ///A(/\, (.(v/n/v /&'/)'4107

ﬂé}’ And B e ‘/y xa%/,« 7 £ & /

,l)/(;,\, O?’)f RN

\/Z“ 4("*;, u,&;‘r/bn

Zv/;‘ & (?/[((y‘/_

l‘/‘(

/c

it .L%!

w/b‘wg(t oo /a,/,,\éf PO

I WIV f‘nfq)“
T'p\ '(/‘% UINI A ;“f

Sestion Engi eet meks)
NQF. Rad . o

&”’70 Z—— 7%),4” C’p;;xa:/z,m
Y

f"‘f 0T ’“Wrr f’ ui\m*

(o

&mtzob Fiigifices (Wer kg
N.p, Ratilway Kaugapuis nwth

M

uﬁlt 9'/7,( .

l

R “"‘ﬂ'p g

i
i
{ .
i
!

Ee
1*
i
il
}
i




il A I A A R Tt ] A i

5 ¥
o
o

- N.I%. Railway

-

1\%&3044@1\134’

| DRM (P)/RNY'n i
Puss, . ’ '

Dllu.d ,3}0&[04 . ,‘ ‘.:.l;“\:;;_, -

:.

Io. . ' - ‘
- The___ AM/G’{AN“" |
e _,.._._mtxlt.hﬂm.lwo;fzj_,__.___m_,.ﬂ.. N

. “ ..

*r

* sl _G%Qc{ai &u:@ak Dubta. ) ..35/&1 a
. service on 1/o¢

SSE/eLW/ p AN" retired. from, Rly. 4 Ton.
supcr'mnu on from o 7“Q4 Yoor Divmo?l N F. Railway,. Sri e

¢ 031 Tuvrare Dulta 97 hgs applied for his pmt retirement: '--.54‘*
Complimenta:y Pass to avaxl fxom *h A N] RIA N N H -{ ) ‘

As such the Iollowing documents of Sri _@_oM 14117} O&& Du H'o\ ! f |

- encloscd herewith for dlspusal please.

; ! . . . t . !
, X 1. Applicatlnn form (in origmal) . T
. | 2 C ,opv of identny cum service certificate.
‘ Q | 3 C opyoi mcnton of Riv. Qrs, ! ! L
. _ 4. < ‘ertificate for entltlemem of pmt retirement Pa« L
s

« oy of pension dishirsement paper.

Pass clearnnce

N>

. e has not taken O )4 set post reﬁrement complimentary paw fmm thh
end during ‘200 4 '

Please acknnwledg’e receipt.
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by iui”i,ég&{%’f}}«'ﬁf‘:“i}m“ 1 P i i A 1 ; i;s g ': O x
v g [ SRR |
S eilse el W 5 l I ‘ ' SRR L (I
"y hﬂwg;vﬁ;g :?“; l ‘M uba« Payment of rxnal Settlement dues.
wt . ‘55 ' . |?¢. -f“: | .“ -.e . ” oy S ) N . s 9”“ : |
:y"{‘“ﬁ ﬁ?@ “;{i r "\ 5 :‘ ; T 4 Iq{! g l ﬁ[ 3 '
‘n,.“%?“%’f‘ ¢ ’ﬁ} [!Wlth due resnoct IOQhri BadaHKuTar Dutta¢
bV e - E ik |
;QjfH?é&FKFﬁE/IT/C&W/RPAN would like to submit the.following few: lines for
't?:‘,{!j’ s\ i
" !fiﬁmgo:r kind. information with & hope that youi being Lhe sole authorlt
; "f"?offthis Divisiona and a well wisher of the retlred railway emploee
: o o i}
o wiJl surely take prompt action to render necessary help to me by
i it i ik
] RN ‘
o | <8 [ °
B L‘ima}l:!ng puyme“t That Sir, I have already retiredvfrom the Rly,

f?l Efi&%sexvo?e w.e.f. 31.5,2004. ¥ was callcd to attend the function of
: fpopi { I o 1 ’

v 4ii*}disbursement of F.S.bill of the retired employee on 04.06,2004,
- oL l - K

2% rj~§0n”thaf day I was handad over'a Certificate lio, E/211/FS/RL/01 date:
y 1:!l: M {

b ﬁi;v'OZQOp.2004 wherein I’found that the D.b.R G amountinj Rs 1, 70 330/~
f?l f"ﬁ,has been sh0wn but no LCRG amount has been  paid to. me. On enquiry
iﬁi'  'f{it1st made un&erutand to me that DCRG has not been drawn or paid
W e b

..;g,h;; ht@?me on the plea of non-vac,,ion of the railway quarter. I am
by breallylsorry and badly shocked on such. reply because one unit of
]“ | “railway quarter No. 25/A type'I pucca electrified at Taltslla
H ' {" s '; |
it f'“”WCO”OnxfﬂpAN had already been vacatnd by.me on 28,03.2003 and
it Bt |y :

e ;<i neﬁessgry vacation GCorf had becn submitted to all concerned. Even
‘JJ' L! :on? copy of such vacation report was enclo sed while submitting tthe
.{' e F.l.bo]ok° A copy of Vdcaiion report is encloscd for your ready.

Lo ‘reference plcaoeo R
i! ‘“ ! becondly in the above Certlflcate leave oalary
he . oo
;gf , amounu‘ has been kept blank. On enquiry . it is revealed that due
i

'tto non—recpipt of the leave account Book this amount -has not beecn
dr 1w - and

iaurhority
'mltted
lit

paid to me., This sort of rumar}s £ rompi the railway
is'maxing nothing but a mockery. On 04.,06.2004 I had
an appeal to LPO/R.Y in this regard but he did not accent

Due to non«paymont of DCRG and leave salary to me
my F.S.dues f aim badly humiliated and shocked and I have
lot of 4if iJLululcv at this juncture.Sir, in your warm

ap reCLatlon Do0.No. WB/105/10M/112 dt. 01.06,2004 you have wished
lmf= a peaceful retired L:fe. Hence I would rrqucot you to be kind

enFugh to make my DCRG and leave salary within 10 days with

:to faca a

7

Bapklng rate and oblijcd thereby, \ ;
Lo Thynking you.
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g@nIAmount of #5 1,70,330/= has been shown. as’' D.C.R. G,

tificate but not paid on the ground that no railway quarter

H)

lf:

it Vtib a qruaf and hcavy;heartil would
Xea tq draw:your kiud u1Lnnljon Lowqrdu my; qpplication daLed
EAp i

' 3
'%.QQ Q/°004 acknowlcdgod by your otfice gn 23,6. 2004 in
on with nonpdymgnt of D CoRoG and le
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in my
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ave salary to me°
l havo “Jre:oy bcen retlroo from

'on 31, 5 2004° I have
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haﬁ'been vacated by me,
1alreadyuvacatcd the railway quarter No,

It is painful to inform you.that I had
25/A type I.in taltala

-.l«
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,’ignd

,colonyiat RPAN on

c of IﬂW,EC and Mediacal deptto have been submitted to the
loffice,concerned and even a a copy of each was,handed'over
Lwrf, o0 e A AT

i RS
Secondly no leave salary has been drawn or paid to me, On.

i
1enqu1ryzi§ 18 stated that no leave account book pertaining

me %s avallaolc in the offdce. This sort of funny remarks
. ;

have pennalised me. Hence I had
a to

Finding no

to go through my this appeal and coll for my appeal dt., 18.

28,.3,2003 and neccssary clearance certlficat

to

R
to

gubmiLted and appeal dt. 18. 6.0
you but till date no reqponge is received from yours end,

alternative 1 hereby once request you kindly

6.04

”arrange to release and make payment of my D.C.R.G and leave
édlﬁry within 7 days from the date of receipt of this appeal,

i ‘ IIf 10 respcnse is received within the stipulated date I may

-.J -“ Ibe ound by the circumtances to take the help of court with.
i
h | ,its;intereuto
!" . H 1],’ ! .
iﬂ . {Q '“ ,' Thanking you, . ‘

i{k; ,-,“1 it Yours faithfully, =
dedoo o h : ) . : . —
L R : ‘ Iznamla¢4'1§?~ (QLMCL“
ﬂg ' Dute 28th July/2004, ( Bygal Kular Dutta)
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